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HOME (POLICE-) DEPARTMENT
~ NOTIFICATIONS
Delbi, the 10th January, 2002

: No. F. 11/21/2000/HP/(i)/155.—In exercise of the powers conferred by sub-section (3) of section | of the
' Maharashtra Control of Organised Crime Act, 1999 (Maharashira Act No. XXX of 1999), as extended to the National Capital
. Territory of Delhi, vide Govrernment of India, Ministry of Home Affairs Notification No. U-11015/1/2001-UTL/(206) dated the
5 ~ 2nd of January, 2002, the Lt. Governor of the National Capital Territory of Delhi is pleased to appoint the 10th day of January,
2002 as the date on which the said Act shall come into force.
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‘”ﬁI/GH COURT OF DELHI
NOTIFICATIONS
Delhi, the 1st April, 2002

Endst. No. 9160/Rules/DHC/No. 45/Rules.—In exercise of the powers conferred by Section 7 of Delhi High
Court Act, 1966 read with Article 225 of the Constitution of India, Clause 27 of the Letters Patent and all other powers
enabling it in this behalf, the High Court of Delhi hereby makes the following amendments in Chapter 6-1 of High Court
Rules and orders, Volume-V, namely :—

¢ 1. For the existing rule 1 the following shall be substituted :—

I Swits for debt damages and recovery of specific property.—In Suits for the recovery of specific property,

or a share of specific propesty, whether movable or immovable, or for the breach of any contract or for
damages :—

If the amount or value of the property, debt or damages decreed shall not exceed rupees five lacs
(Rs. 5,00 0007 -) according to the valuation for purposes of appeal to the Court, the fee shall be calculated
at Rs. 14,500/~ (Rupees fourteen thousand five hundred) and on the remainder at 1 per cent subject,
however, that in no case the amount of fee shall exceed Rs. 50,000/~ (Rupees fifty thousand) or the actual,
whichever is less, subject to the condition that a certificate of fee must be filed.

II. For the existing Rule 8, the following shall be substituted :—

8. Miscellaneous proceedings.—In any miscellaneous proceedings or for any matter other than that of
appearing, acting or pleading in a suit prior to decree, the fee shall be fixed by the Court with
reference to the nature and importance of the proceedings or matter;

Provided that in no case shall the amount allowed in respect of such fee exceed Rs. 2,000/~ (Rupees two
thousand) or below Rs. 500/~ (Rupees five hundred).

Il In the existing first proviso to rule 15, sub paras (i) and (ii) for the figures ‘Rs. 75> and ‘Rs. 15°, figures ‘Rs.
750/-" and ‘Rs. 250/~ respectively shall be substituted.

NOTE.—These amendments shall come into force with immediate effect.
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~"Endst. No. 9159/Rules/DHC/No. 44/Rules.—In exercise of the powers conferred by Section 7 of Delhi High
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Court Act, 1960 read with Axticle 225 of the Consiiiuiion of India, Clause 27 of the Letters Patent and aii other powers
enabling it in this behalf, the High Court of Delhi hereby makes the following amendments in Schedule to Chaptex X311 of
Delhi High Court (Original Side) Rules, 1967, namely :—

The following shall be substituted for the existing para A(2) to Schedule (Table of Fees) to Chapter 2CXIIT :~

(2) If the amount or value shall exceed Rs. Five Lakh, on Rs. Five Lakh as above and on the remainder at 1 per cent
subject, however, that in no case the amount of fee shall exceed Rs. 50,000/~ (Rupees fifty thousand) or the actual,
whichever is less, subject to the condition that a certificate of fee must be filed.

NOTE :—These amendments shall come into force with immediate effect.
By Order of the Court
BHARAT BHUSHAN, Registrar General
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FINANCE (EXPENDITURE-]) DEPARTMENT

ORDER
Delhi, the 1st April, 2002

No. F. 2(32)/2001-2002/Fin. (E-I)/1345 Kha.—In exercise of the powers conferred by clause (b) of sub-Section

I (1) of Section 9 of the Indian Stamp Act, 1899 (No. I of 1899) read with the Government of India, Ministry of Home Affairs,
| Notification No. F. 2/5/61-Judl. II, dated the 22nd July, 1961 the Lt. Governor of the National Capital Territory of Delhi
hereby directs that M/s Inpac Hotels & Resorts Private Limited, SU, 5-6, DDA Building, Bhikaji Cama Bhawan, Bikaji Cama

Place, New Delhi-110 066 shall pay a consolidated stamp duty of Rs. 35,000/~ (Rupees Thirty Five Thousand ounly) on
35,00,000 (Thirty Five Lacs only) share certificates to be issued by the said Company.

E By Order and in the name of the
b ’ Lt. Governor of the National
i Clapital Territory of Delhi,
DEEPAK. VIRMANI, Dy. Secy.
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Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, Novw Delhi-110064
and Published by the Controller of Publications, yelhi-110054.
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